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tIon. possession of an appropriate pilot's 
Hecnce and area restrictions. 

(b) Yes, Sir. An ultra lisht two-seater 
• lrcraft called Pushpak, powered by a 90 
HP Continental enline, is available for civU 
uSe. 

(c) Pushpak is currently priced at 
R.I. 47,500.00 only. 

(d) Yes, Sir. The aircraft bas been 
dcsisned and developed at the Hindustan 
Aeronautics Limited and is beinl manufac-
tured by their Bangalore Division, 

'Ban on Recruitment of Goan Seamen by 
Captains of Forelsn ShIps 

913. SHRI MEETHA LAL MEENA : 
SHRI PILOO MODY : 
SHRI J. MOHAMED IMAM: 
SHRI K. M. KOUSHIK : 
SHRI R. K. AMIN : 
SHRI MAHENDRA MAlHI: 

Will the Minister of SHIPPING AND 
TRANSPORT be plea'ed to state : 

(a) whether it is a fact that an order 
has been issued at Goa banninl the recruit-
ment of Goan seamen by the Captains of 
foreip ships calli':'l to Marmagao ; 

(b) whether it is also a fact that such 
recruitment has been loing on far years; 
and 

(c) whether a8 II result of such a ban, 
valuable experience in seamen ship would not 
be lost to the country and a fruitful source 
of employment amoua the coastal people also 
blocked 1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAG HU RAMAIAH). 
(a) and (b). No orders bannins recruitment 
of Goan Seamen at Marmagao have been 
"sued. Prior to liberation of Goa and 
immediately thereafter, Goan seamen were 
bellIl enpgcd by forciJO Ihlpowners on the '''''1 of 'Cedulas Longo Corso', an 
equivaleut of the I'IIdiaD CONTINUOUS 
DISCHARGE CERTIFICATE, issued by 
tile PortlJllllClC Government However, their 
recruitlmmt il now beinl rqulated In accord-
'.nce with the procedure laid down in the 
Merc:hant Shippinl Act, 1958 .nd hilcs 
rra med there under. 

Ie) No, 1bc emploJmcat of Goan Ha-

men has not been blocked as Indian 
Contrnuous Discharge Certificates arc being 
issued to them in dcservinl cases in lieu of 
the PortlJlUCIC Cedulas LoDlO Corso • 

Illegal entry of PakistanI! Into AJmer 

914. SHRI MEETHA LAL MEENA : 
SHRI VIRENDRAKUMAR 

SHAH: 
SHRI ARJUN SINGH 

BHADORIA: 
SHRI NIHAL SINGH: 
SHRI SHRI CHAND GOYAL: 
SHRI BANSH NARAIN SINGH: 
SHRI HUKAM CHAND 

KACHWAI: 
SHRI BHARAT SINGH 

CHAUHAN: 
SHRI K. P. SINGH DEO : 
SHRI RAM GOPAL 

SHALWALE: 
SHRI NAVAL KISHORE 

SHARMA: 
SHRI J. K. CHOUDHARY 
SHRI PRAKASH VIR SHASTRI: 
SHRI RAM SEWAK YADAV : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(d) whether it is a fact that some 
Pakistanis visited Ajmer some time in August/ 
September this year to attend the Un festival 
without visas and other Ira vel documents ; 

(b) whether it is a fact that tltey were 
accompanied by the Union Deputy Minilter 
Shri Mohd. Shaft Qureshi; 

(c) wbether when challCDJed by tbe 
local authorities, the Union Deputy Minister 
intervened saying that they had left papers 
in Delbi and tbat no arrest should be 
made; 

(d) wbether his intervention was against 
the rules and that an exception to tbls effect 
was al80 taken in the Rajasthan Assembly; 
and 

(e) if 80, the reaction,of Government in 
reprd to the incident ? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) to (e). 
One Pir Mir Azizullah Haqqani, bis wife 
IIDd two children, Pakistani nationall, came 
to india on 20th AUlust, 1969. with Pakis-
tani paupor! IIDd IDdlan VIA valid for-itay 




